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1438 M,

CALLING ATTENTION TO MATTER
CF URGENT PUBLIC IMPORTANCE

JREPORTED CLASH BETWEEN TRIBALS AND
POLICE TN ASSAM

PROP, MADHU DANDAVATL
(Rajapur): I call the attention ot
ihe Mmister of Home Affairs to the
following matter of urgent public
importance and request that he may
make a statement thereon:—

The reported clash between the
tribalg and the police in Assam re-
sulting in the death of eight per-
sons

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 8ir, Government deeply
regret the recent incidents in Goal-
para district of Assam resulting in
loss of several lives and injuries to
a larger number.

On 18th November 1974 Boro peo-
ple mainly volunteers of Boro Sahitya
Sabha and workers of Plains Tribals
Council of Assam armed with lathis,
spears, daos etc. marched in proces-
gions to picket and close down Go-
vernment establishments and institu-
tions in Centres like Sidli, Kokrajhar,
Bijni and Gossaigaon in Goalpara
District of Assam, in violation of the
prohibitory orders under Section 144
Cr. PC. already promulgated in the
sensitive areas. They made a bid to
overpower the police and the secu-
rity forces and take control of Go-
vernment establishments and institu-
tions. The police made lathi charges
and fired tear gas to disperse the
mobs and restore order. Two CRP
men lost their lives at Sidli as a re-
sult of sudden attacks on them with
sharp weapons from behind. The
CRPF personnel had to resort to fir-
ing which resulted in the death of
one civilian and serious injury to
another.

On 18th November 1974, there were
vislent attacks on the Magistrate and
police party in Bijni and the police
teported to firing twice after lathi.
a5 LB~10.

charge and tear gas shelling proved
ineffective. Three persons from
among the agitators were killed and
some more were injured. It is also
learnt that two persons were killed
and some injured in police firing in
Kokrajhar., In Bijni, Gossaigaon,
Kokrajhar a number of potice and
CRP personnel got injured and some
seriously.

As recently ag on 16th November
the State Government had intimated
to us that they had had discussion
with the representatives of Bodo
Sahjtya Sabha on 12th November on
the issue of Roman script for Bodo
language and that another round of
discussions was contemplated. It is,
therefore. unfortunate that the incie
dents should have taken a wviolent
turn,

PROF. MADHU DANDAVATE:
Mr. Deputy-Speaker, Sir, I am rather
surprised at this type of statement
that the Home Minister has made.
if you carefully go through the word-
ing of the Calling Atienfion Notice,
1t specifically refers to the reported
clash between the tribals and the
police in Assam, resulting in the
death of eight persons, In the in-
troductory part of the Statement by
the Home Minister. he has said:

“Government deeply regret the
recent incidents in Goalpara dis-
trict of Assam resulting in loss of
several lives and injuries to a lar-
ger number.”

I am really pained to find that even
after such a ghastly incident has
taken place, the Home Minister his
not found it fit to go into the causes
of the disturbances that had taken
place, He has not gone into the de-
tails of those who were killed and
those who were seriously injured. He
has not tried to put forward in his
statement as to what are the reasons
as a result of which the situation got
precipitated and what are the steps
that are likely to be taken by the
Government 1o see that there will be
no recurrence of similar develop-
ments in the future,
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In this connection, I have certsin
information gathered and I would
like to find oui from the Home Min-
ister whether this information is cor-
rect and also whether the reports
that appeared in different sections of
the press giving diffeR&fit interpreta-
tions about the incidents that have
taken place are correct and whether
those interpretations are correct,

Firstly, I would like to point out
to the Home Minister at the very out.
eet that the subject-mafter of the
Calling Attention becomes extremely
serlous because it deals with the pro.
blem concerning the weaker sections,
like, the tribals and fhat too in an
area which 13 sensilive area on
India’s border. Probably, before the
formation of Bangladesh, the gitua-
tion was still more serious. After
the formation of Bangladesh, to
some extent, the situation has been
relieved. But even fhen the situation
continues t0 be extremely serious. 1
am very sorry to find that in the
statement that has been made by the
hon. Minister, no Background of the
incidents has been Fiven at all. It is
Just a statement that is given by a
bureaucrat and it only deals with a
number of persons who were hit, the

meanner in which the police tried to

3
5
i

It has heen extensively reported in
the press that about 10,000 tribal vol.
unteer tried to Jemonstrate in front
of the Deputy Collecior's office in
Bijni in Goalpara district of Assanm,

on 18th November and they dqman:!r

Sion the Bocn seclfl 1o 2inee o e
Assamese seript of the Bodo 1

out in various press reports that the
trouble did not start from the 18th
November alone. There is a deep
background. There has been a con-
sistent discontent amongst the tribals
in Assam. Initlally, fhe Bodo
Sahitya Sabha which was cobduct.
ing this particular agitation had de.
manded that the langusge has no
script but their demand was that the
script to be utilised should not be the
Assamese gcript but that the Bodo
language should have the Roman
script. They wanted to start the
agitation as early as on 8th Nevem.
ber, 1974. But, after that, the les-
ders of the agitation were conducting
talks with the spokegmen of the Go-
vernment in Assam gnd they ex-
pected that an amicable gettlement
could be arriveq at, that the rights of
the tribals could be protected, that
the aspirations of the tribals could be
reflected in the policy of the Govern-
ment and, as a result of that, they
announced that their initial agitation
which was supposed {0 be started gm
8th November would start on 18th
November and, in the meantime, the

stage, I t0ld that or the
Ministers was responsible for. en.
¢ thizs demand as 8 -
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Mimhﬁon olasses, though ade-

books were not gvailable.
W‘Me, the aspirations of the
school going students grew, and the
Sphitys Sabha feit that they must
make a further pressing demand.
They had sdhie grievances about the
Roman script. I do not want to go
into the merits of this problem, whe-
ther the demand for the recognition
of the Roman script is correct or the
imposition of the Assamese script is
correct; 1 do nmot want to go into
those linguistic controversies at all,
But I amn one amang thoge who he-
leve that, when sensitive issues
come up, there must be an attitude
which must be an attitude of accom-
modation on the one side and an
attitude of firmness on the other,
Government must make up its mind
how far they are going to accommo-
date the point ol view of the tribals;
they ghould sit with them and try to
remove the prejudices in their mind;
they should try to explain to them
why is it that it is dangerous to go
beyond the particular point. But
even the legitimate demands are not
properly considered. Even about
whatever are the extravagant de-
mands also, there should be a method
of persuasion. The point js not dri-

«d in this particular case. News re-
ports have appeared that the agita-
§ion has not stoppe@® at the peint of

of tribals, perhaps the extremist sec-
tion among the tribals would not
have been driven to the polnt of de-
manding a separate State at &Il
Dangerous reports are coming up im
the press and some interested parties
are also putting forward the claims
of that section. A report had appear.
ed in the press, if I remember right
in the Times of India, Bombay, till
20th May, 1973 that youngsters be-
longing to the plains tribal commu-
nity agitating for a separate’ State
comprising the northern belt ot Goal-
para and other areas in the Jower
Assam region were given training in
arms in Bengal and they were being
despatched to Assam. This is a very
dangerous report. Some interested
parties might be interested in trying
to develop animosity between the
people of Bengal and the people of
Assam. People Jike us who are com-
mitted to the concept of national in.
tegration and radicalism do not want
such fissiparous tendencies at all.
Such reports appear in the press and
nu cognizance is taken by the Home
Minister about such reports. They
do not come out with a statement
whether this particular news report
is correct or not. And if such news
reports go completely uncontradicted,
different types of elements can take
undue advantage of that. Those who
are interested in driving a wedge
between the people of Assam and the
people of Bengal so that they may
preserve their own power positions
do not feel it necessary to contradict
these reports at all. But i? such re-
ports remaxin uncontradicted, they
provoke certsin extremist wections on
both sides. On the one side, those
who ate guided by romanticism feel
that there is a certain territory from
where they can get arms, where they
can get training in arms, snd they
develop certain ambitlons which ate
extremist ambitions, On the other
hand, semsitive people in Bengal
might feel that this is a falve allega-
tion that has been Jevelled against
the people of Bengal, that has gone
uncorrected and that has not been
contradidked by the Government.



231 Police & Tribcht clsh  NOVEMBER 21, 197¢ in Assam (CA) a3

[Prof. Madhu Dandavate]

Therefore, they may feel that an
allegation has been made against the
people of Bengal and unnecessarily
a feeling of animosity may grow. I
think this is a game of power politi-
cians and I am surpriséd to find that
the Home Minister at no stage con-
tradicted such reports. If these re-
ports are correct, they must try to
see that such extrémist activities are
nipped in the bud and if they are
incorrect, they must come out with
a categorical statement that it 15 a
false report that has appeared in the
press and nothing of tha&t type has
been done,

A news report has appeared that
when these agitations are going on,
certain sections among the tribals
were making efforts to see that this
particular agitatfoh™ does not go
beyond a poirit where fisSiparous ten-
dencies may develop. But the com-
placent Assam Government did not
take note of the concfliatory attitude
at all and they probably wanted to
teach a lesson to the extremists.
Probably drunk with power, they
took up the attitude that they were
quite powerful to take up the chal-
lenge and ‘we need not sit with the
tribal leaders around a table and
talk with them’. With that arrogant
attitude and with that complacent
attitude they precipitated a crisis and
as a result of that, the agitation is
going on.

QOur own experience regarding any
such agitation in which the language
element is involved is that if at the
right moment the flsgiparous tendencies
are not nipped 1n the bud, such agita-
tions have the potentiality of threaten-
ing the integrity of the country and the
integrity of various States and, there-
fore, the complacency of the Govern-
ment, the arrogance of the Govern-
ment, the negligence of the Govern-
memt in this particular case becomes
extremely unpardonable.

Lastly, I want to ask the Home
Minister that when members of the

weaker sections like the tribal com-
munity launch an agitation, the Pdlive
must alwayg be prepareg 1o take
greater risks. On a number of occhs
slons eminent men In public lite
have said that the problems of law
and order in this country have to be
tackled in a more humane manner,
There are countries like France where
there were students’ agitations there
was a threat to the Government and
almost 1t appeared that it might lead
to insurrection, even then the police
did not fire, only sator hoses were
used and at a later stage there was
a rapport with the students establish-
ed. That is the method in which
some of the democratic countries deal
with the problems of law and order.
But, unfortunately, in our country,
when members of the tribal commu-
nity try to stage a demonstration on
the basig of demands which may be
justifiable or which may not be justi-
fiable. 1t 1s for the Government to
decide upto what point they would
accept their demands, When
memberg of the tribal community put
forward their demands. it 1s necessary
that towards the members of the
weaker sections you wmust show
tolerance. Let me conclude by saymng
that just as we ure talking about
equality and social mobility, we
always believe that as far as the
weaker sections are concerned, mere
equality of opportunily has not helped
them. A preferential jopportunity
should be given to them so that the
fag that has developed for centuries
may be ended. Similarly, in dealing
with the problems of law and order
ang agitations launched by the weaker
sections, our society and our CGove
ernment must be prepared to show
a greater tolerance hecause for cent-
unes they have suffered, they heave
suffered indignities, they have suffer-
ed strocities and, therefore, the
society as well as the Government
should show a greater tolerance to~
wards them. We show  more
tolerance towards the black-markete-
ers, we show more folerance towards
smugglers, we show more tolevance
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towards the powerdrunk people.
When I gay we show more tolerance
towsyds black-marketeers. I mean this
Government, I am not talking about
the opposition. The Governmen{ show
more tolerance to black-marketeers,
this Government show more tolerance
towards smugglers, they show more
dolerance to power-drunk people, to-
wards those who are indulging n
malpracticegs and those who denigrate
even the dignity and honour of the
Parliament, but when the masses
drawn from the weaker sections like
the tribals and scheduled castes rise
tn revolt and lead an agitation, you
try to be trigger-happy. Remember
that the tribal problems can never te
dealt with on the basis of a trigger
thappy position. If you suppress them
on the basis of bullets you will get
only bullets in return. You will not
get cooperation. This is the basic law
of nature in any society which the
Home Minister must remember. Let
fim try to deal with this problem in
&2 human manner.

15.080 hrs.

SHRI K. BRAHMANANDA REDDV:
I heard Mr. Dandavate with rapt stten-
tion, It would be incorrect to say
that Assam Government has been act-
ing or has acted in an arbitrary or
compiacent manner. Sir, you will be
aware that Assam Government took
8 very sympathetic attitude to these
tribal people. Out of 15 million people
fhe iribal people of Assam are about
13 and odd lakhs and out of them Boro
people are 4 lakhs and odd. If wou
sep how they are distributed, you will
find that they are about 30 per cent of
the tribal population, Thir is 13.29
according to the 1971 census, Now,
these 4 lakhs and odd Boro population
is distributed in several districts and
in certain pockets here and there,

PROF. MADHU DANDAVATE: Are
you pleading that the smaller the
minorities the greater can be the in-
tolerance?

SHRI K. BRAHMANANDA REDDY:
No, not at all, why de you presume

such things? The smaller the people,
the weaker the people, the poorer the
people, the neglected the people are,
the more and more the Government
tries to do, the more and more they
take care of these people. I contradict
his statement that Government is inte-
rested in safeguarding tlackmarketing
and s0 on, And I may pownt cut to him
that the various steps that we have
taken in recent months would clearly
show that we want to take the string-
ent measures and most vigorous action
against blackmarketeers, smugglers
and so on which unfortunately the
hon. Members are trying to defend.
I do agree that we must have most
sympathetic attitude towards the poor
people and as far as we can we should
try to help them and agree to their
reasonable demands.

They said that Roman script should
be adopted. You may be aware that
the Assam Government, nol now, but
some years ago, have given orders
that Boro language can be taught in
the primary education schools end it
has been extended also in the second-
ary stage I am told even some text-
book commitiee has gone into 1t and
they are trying to prepare some text-
books for their use and so on. This
is not happening just now but this is
what has been done for the past sever-
al years, So, 1 am trying to remind
Prof. Dandavate that thig 15 not being
done only just now. This has been
done for last several years. Therefore,
it is not as 1f Assam Government 1s
not looking info the ‘emands or griev-
ances of the Boro people; they have
been downg 1t earlier as vell. You may
also be aware that the State a.thorities
especially the Education Department
and the Secretary of Educaticn to the
Government of Assam, have discassed
with the leaders and representatives
about these prablems, about the Roman
script and so on but unfortuntely they
couid not come to an understanding.
In fact our Commissioner for Linguis-
tic Minorities has discussed with these
Boro leaders on 81-10-74. Discussions
with Boro leaders by the State Govern-
ment were held on 11th Qctuber and on
the 12th November the Chisf Minister
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of Assam stated that after discussing it
with the Department of Education and
the Secretary of Education if it s
sorted out it is all right. If it is npt
gsorted out then they can go to the
Ministry of Education and discuss, If
it is not settled even then, they can
go to the Chief Mimster and discuss.
We are sorry that sume eight people
died and about a hundred got injured.
Some of them were policemen. It I3
just possible—I canaot say ofi-hand——
some external elements may be encour-
aging them. All the same they should
be advised not to indulge in this type
of activity which legds to violence.

in fact, I may submut, it 18 In the
interests of these Boro pecple that they
get assimilated with the Assamese

people

PROF, MADHU DANDAVATE, Sir,
I asked a speafic question. I have got
Times of Indw clipping dated 26th
May, 1973, If such a damaging report
hag come then it is had both for the
peqple of Bengal as well as Assam.

SHRI K. BRAHMANANDA REDDY:
You please send that paper clipping te
me, We will look into that.

PROF. MADHU DANDAVATE: This
news appeared on 29th May, 1973.
The Government should either confirm
or contradict 1t. It creates teasion
between two Governments.

*SHRI AJIT KUMAR SAHA (Vish-
nupur): Mr. Deputy Speaker, Sir, on
the 18th and 19th of November, 1974,
some ugly incidents took piace at
Goalpara in Assam where ag a resuit
of police firing ¢ persons were killed,
who were agitating for introduction
of roman script for the propagation
of Boro language in the State. The
incidents that hed taken place can-
not be described as accidenta] ones
because the agitation was continuing
for more than two years and if the

unfortunate deaths had taken place
it was mainly because the Goveérn-~
ment of Assam and the Central Gov-
ernment failed to dedl with the matter
efficiently and in time. (Imterrup-
tions), During the last 27 years of
Congress rule both in the State and
in the Centre the lot of the tribai
people have not been hettered, My
friend Prof. Dandavate who initiated
the discussion has already given &
detailed background of the pioblem
now being fuced by the Boro people
in Assam and about the agohies of
the tribal people and as such I wouls
confine myself to some gpecific ques-
g:::s arising out of the recent inci-
ts

1 would like to know from the hom,
Minister whether the Centrsy Gov-
ernment had received any metaoran-
dum from the Boro tribals of Assam
during the last two years complain-
ing about thé language policy of
the State Government which runs
contrary to the hopes and aspiratjons.
of the Boro people and if 8o, the
decision taken by the Central Gow-
ernment thereon? My second ques-
tion is whether the Central Govern-
ment received any protest note from
the Boro minorities of Assam regard-
ing the introduction of Assamese lan~
guage as & campulsary subject in all
Schools and thereby imposing the
language on them and if so, what
were the reactions of the Central
Government to this protest mnote?
Thirdly, 1 would like to know whe-
ther the Government propose to sek
up a high powered non-officia] Com~
mittee to probe into the circusiistan.
ces leading to the death of 9 persons
and whether steps have been taken to
pay compensation to the families of
the deceased. And finally whether the
Central Government hag set up a
Committee comprising of the regpre-~
sentativeg of the Central Bdutation
Minietry, eminent educationists and
representatives of the Boro mineri-
ties to devise ways and means fo¥

*The originel spesch was delivered in Bangali.
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the introduction of Boro language
through Roman script within a tume
Wund programme?

1 hope the hon. Minister would
give clear and categorical reply to
each of my questions?

SHRI K. BRAHMANANDA REDDY:
There is nothing special in this except
$hat be wanted a8 Committes. I do not
think a Committee to probe into it is
necessary. The Government of Assam
is seized of the matter and they are
looking into the matter.

SHRI DINEN BHATTACHARYYA
(Serampur): Have you received any
memorandum from the Bore ¢immu-
nity and the other tribal people of
Assam for making their language to
be learnt in the Roman script? His
question is: whether you have receiv.-
ed eny such memorandum from the
Assam tribal people,

SHRI K. BRAHMANANDA REDDY:
I think the Government of India have
also received some memoranda from
them,

&t g7 WX wwgrw (73T
IO WERE, WA WEET ¥ A wwwT
e fear g sH A A A g R
for g6 et & 10 AT #)
gf 1 & ag wrwr Arg g e g S
ofver g€ & o v a3 7y At sarer
) AR AT ¥ 3z N @A e
yg i fafafy fry 2% § alv =%
wTy F97 ¥ ar ¥ § 6 fer oy
Waamr e ara 144 a@ W &
wé Y 4t JeaT Trow WA ? wve
q oA Al wmA W o Ay
18-11~74 WIT 19-11~74 ¥V, .,
(wwewrn) & fidy s oy wfr &
fiedr &% i awrsy oft =) feur + 1
wwreg @ g Waoh 3 frer &, fedr W
+f faer swle were w1 aRy
{ o < wrendt ¥ e g

& AT HEEE & AT TEATE o
qg ¥ AT H oY AT IR T E
w193 731 § fr TF 91w 98, WA oy
ghaaTe ¥ foeg) S ¥ wr @ ¥
9 Ta% fawre STdETET AT o war
T ATAANTXAATTAT & 7 51T
Fqewr A Yo Fro AT &7 Y Ndww o7
foad § vy AT ¥ gfaare AT oy
¥ % FAT ATHAEY Wy A (W)
YT J17 o W F TE FI AT
#7 | agr gz § IwET g faar o
UG D TETTY 719 F7 A dw i ¢

| arwer wrgan § e sfac ag &0
W RIS qTqT AT @ T NS
fovm g &? ¥ fr @D
g g fs Oum fafe gy ?

% AT WO A

o gwr WY v Sy QX
aral g ot Y 5@ 9gaT) WO W
AEY 1 GG § AGT THG T |

ol T & ag Iy g § e
TgT ¥ fawafaa s S97 agi % SvgwIfa
§ 3 nx o A gl wieT qe
F &S qeqTTE § o e § (AW AT
& ? s ged fg= Fevafowme oY &
Fwi ag T 7O § A wa fear §
% qarfatd & gy 0% ¥ Al
FE T B A T gre TR 48
2?7 Jag wgn & fo Jovwr Pl agi 9
i 1 o ofcfeafs @ Wy wd adl
v a1 w fare foan § fie = wfae
arf s srrfew vl oY FroiE o v
T wrfer g€ § SR TR 4 9 W
baat § F T TS TR ST W
%@ ? wg S ar< wgr § ) S
T4 T (X6 TEF | WX F6T WYY
g v & wfy foar



239 Police & Tribals clash NOVEMBER 21, 1074 in Aweam {C.A) 340

[+ gewr wx weouw)

R wgr e gl WK fo &
7 oY 1 T Y e e o e
15 T f oWl o Tt wifafe ¥
! g% g ¥ feqar dr e @ § 1 A
e &, I WY SR AT §, W
NER & WA 4@ ¢ 1t weR ww
T AT AT ? A A A Afa

T & WY agr foar &1 oY Y
oA < g Fgr & fr A
g+t sfagre & W &1 SR qgA Wy
0NE wEwmsar A ¢ oWk Sd
¥ 9% agy 9ard ¥ G F1 WO W
ftrgre Wit e s v whvgre oY &
IR PRI T G § T @ aw
B AT @ 9T W

W e v whrge & qar
I¥ oY wgi a7 T o ?

T ard ot weArd g€ § T weArwl
o wiw & oy o qrfFaTie & wad
W oF R g AR AT 2 7 qTee
o AeAT AR &Y Ak Fafaw o
AT ARA & ? TR o W e
wrd ? A foad qF #7 v § IR
v R faerr wfgg s ow o & 7
Wt wrgan § fe ot 7Y ¢ g & e
oft aCE F 3 TA% ¥ wod v swaean
A araw TR MWL
¥o famdaradt ? A ParArea &
s g wrfar g ?

SHRI K. BRAHMANANDA REDDY:
More than Assam, we seem 1o have
talked about Patna. However, 1 would
like to submit, as 1 have ~lready sub-
mitted in reply to the previous mem-
ber's query, that a parliameatary com-
mittee or any other committee does not
seem to be necessary. The Government
of Assam will certainly look into the
matter. I have alsp mentioned during
my firgt reply that the prumotion of the

Boro language and the question of
the people of the tribes $0 be taught
in their mother tongus hasg been
agreed to and is being followed in
the pirmary stage as well ag in the
secondary stage. Therefore, it can«
not be said that the Government of
Assam were not alive .to the legiti-
mate demands of these people,

So far as compensation is Coficern-
ed, it is a matter for the Government
of Assam to consider,

ot gew wr wwEw o SyTSUw
#grag, &Y ¥ 9 g8 ¥ Wi gk W
e qR A fadr ) 8 qer e wgh
Y e W TE O T qA wTew
w7 wan arEa ¥ O feaer
o d 7w W ok DS § 7 ax
qu fafy &1 9t any = g€ @I O
w9 #@r § ? amgd are wrk @ ar
e § e @8 ? gg 9§ x@en
fge | 37 #Y gz Wt qar T & oy
M yER IS g ! g ad
arvx & arr & 1§ faafaaea
g fear  frrafyarss & gogeafa
qredt & 1 s @Y agy A e frpea
fr i & vy frgfom & fag #rd
frer 7y fasrm 1 qrw faafer
FTHT Y

MR. DEPUTY-SPEAKER: 1 cannot
help it. Now, may I say that you
are completely misinformed? Bijni,
Sidli etc., are a way out from where
the so-called North-Eastern Hill Univer-
sity is situated. The North-Eastern
Hill University is in Shillong, way
up in the hills; and these places are
down in the plains, at a dlstance of
about 400 to 500 miles.

Now, Mr. Daga,
Wt g W wm () o
et wgEw, 18 AT WX

19 AV o wIaWl ¥ wEE W
fnfad & wrow fawr oqrfed &
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e g § , I 5fT O W
wifge frgr & 1 Ffesr & W =
Efeag wem eqr wmt ¥ el
wny dar W fT, wg WE QAT W
darady g ? w2y wogw A Ay nfea
Tz 7 h  Wifir A § oIl oA
v ¥gd § fr frwerr AelY WY TN
¥ vy 7 vy £ wifw £ of 3o e
¥ S g g e ww s g
¥ o O gEAr A @) W far
Axa g v ey 7 waw oAy
fr gard TReTd % wTow Wrevet
xRt A ¥ weard grfy § o vew g€ R
¥ 3 WAt Amgy § R wmd w0
qq waw ary § ¥ AT qg
dur 7 €17 W wgw N N ¥ -
o T W wEed ow § e
IrF § wfer @ w97 W9 w1 =W
HTHIOT WX T EWTT W A8 § *
gn et ¢k & gezT aw ave
18 ®1T 19 %Y 9 wesY AT A¥ WX 100
wredl ae gA-A 7w wem A |
wfg sl ? oo oy A whad
w1 AW faar §—ww qaeed 5 ™
drpr w1 FFEYT ;Y § 7 TR
fomres agr € 7 W ATAY IR
wa feares &1 917 s fawwr & 39
frargm v w0 Prorq fear | qam
7z @ fr 37 Tifae ¥ Wt o ofews
arfy ¥ x¥ wuAr feqrem wad SR
vt W7 IA G AT A qE 4 W™
wriardy g€ ? Wi A ¥ an-
oI9S ATV 144 U BT WEIA wR
wae ®, #fwd & oIEn 99 A0
frat, fra fFa &0 7 907 144 F
drer a3 9T WTET ENT) W W
for wr fs o3 2T 9¢ A wEaT
fe 81t 144 fis fow g o ok 1,
fivg firw g Wm wwzs g W A
¥t ol Tl T e s il
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¥ gzd OF oTg T gh-4 gy
v gf &% orer wrgan g 6 10 g
st FWA At g 97 S gh, 7 gy
WE SIS A AT OF Sg ¥ g 7
WTAH ST AN FT ATy Forar-faeefy,
nEaEe, faot AT Merdmaan
T 9T SEY 97 10 AR AT TS
§ a1 el 0 e W gwe g
fea? aré7 fear—aa wriv ¥ 93 ¢
gLl A suw any fran, fee e
& 7 W e frw sag s o a
R Marewrwr fefozae & wmp g
144 91 @17 @4 ¥  axg
et st few og a3 wwed g,
fre fog awa w3 g9, WY 7
v avf &), w@ a1 3w gy
W2 feud Iaw) af) s ?

SHRI K. BRAHMANANDA REDDY:
Most of the information which the
hon Member has asked for is contain-
ed n the statement itself.

“On 18-11-7¢ Boro people mamnly
volunteers of Boro Sahitya Sabha
and workerg of Plains Tnbalg Coun-
cil of Assam armeq with lathus,
spears, daos, eic marched in  pro-
cessions to picket and close down
Government  establishments and
institutions in Centreg like Sidh,
Kokrajhar, Byni and Gossaigaon in
Goalpara district of Assam, 1n viola.
tion of the prohibitory orders under
section 144 Cr P C already pro-
mulgated 1n the sensitive areas

On 19-11-1974 there were wviolent
attacks on the Magistrate and police
party i Biym and the police resort~
ed to finng twice after lathi-charge
and tear gas sheling proved ineflec-
tive 7

SHRI M C DAGA I want to see
the order 1ssued by the District
Magistrate Kindly read the order
and tell me what were the places
covered by that order under section
144. | do not want a general answer.
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I have not got that order with me
On the 18th two CRP personnel were
killed ang one civihan was killed On
the 18th, three civihans were killed 1n
Bym and two in Kokrajhar A total
of eight were killed I have already
submitted that about a hundred were
injured out of whom there were gome
policemen as well

SHRI M C DAGA I say that if
people assembled at four places, how
many assembled at one place?

SHRI § M BANERJEE (Karpur)
Did he count them?

SHRI M C DAGA When an order
under section 144 i issued by a
magistrate, 1t 1g issued for a particular
locality, either 10,000 assemble at one
place or m different parts of that
area. I want to know this fact. How
many paople were encountered by
the pohce” 100 on this side and 200
on that mde or ¢00° Or were all the
10,000 persons at one place?

MR DEPUTY-SPEAKER Shni
Chattopadhyaya to make a statement

1527 s

STATEMENT RE REPORTED DE-
CLINE IN PRICES OF COTTON IN
CERTAIN STATES

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Mr Speaker, Sir, some Hon hle Mem-
bers have observed during discussions
on 11-11-1974, that there has becn a
step dechne in prices of cotion 1n
Punjab, Haryana ang some other parts
of the country compelling farmers to
resort to distress sales It has also
been stated that the Cotton Corpora-
tion of Indwa has failed to enter the
market and ensure reasonable prices

for Kapas,
Government are keen to ensure that

growers receive falr priceg for their
cotton and that the production of
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cotton conlisues to incresse in mecop
dance with the Fifth Plan targets. At
the same time, it iz needless for me
to emphasise that high prices of raw
cotton will inevitable lead to higher
prices of yarn and cloth affecting con-
sumers st home, including the econc-
mically weaker sections ag well as
the competitive status of our cotfon
textiles 1n export markets

Ag Hon'ble Members mav be aware,
the Agncultural Prices Commission
goes mnto the cost of inputs of vérious
agricultural commeodities iacluding
cotton ang recommends support prices
For 1872-73 cotton year, the minirmum
support price for the basic wvariety,
©2.,, Punjab American 320-F, was Rs,
142 per quintal of kapas. For 1973-74
season, the recommended suppert price
was Rs 178 per quintat for the same
variety As agawst this, average
market prices prevailing in the 1972-
73 and 1973-74 season were Rs 225
per quintal and Rs 290 per quintal
respectively Kapas prices thus
registered a sharp increase of about
26 5 per cent in the 1873-74 season
over 1972-73 levels

It 15 understood that prices of Kapas
of 320-F vailety in Punjab, Haryana
ang Rajasthan markets are presently
ruling between Rs 280—Rs 320 per
quintal Though these prices rve-
present a dechne as compared to the
peak levels reached beyond August
1974, they are on the average still
higher than that the corresponding
period last year The price levels for
cotton are alsu influenced Ly the level
of purchases by trade and mills and
In the last few weeks there has no
doubt been some dechive in  buying
wterest due to some accummulation of
yarn ang cloth This aspect of the
problem has to be tackled effectively
it prices have fo be stabilised We
are  actively  considering  what

measureg could be taken in this
area
Looking at lint prices, it {s seen that

between August 1973 ung August 1974
prices for some of the principal



